NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

O.A.Nos. in respect of applicant No, 2 to 58

for statisgtical purposes. //KA,)Z“’
VICE-Cfm

Order dated 11,12.2003

Heard the learned counsel fOr the
applicants and Shri S.B.Jena, learned Addl.
Standing Counsel(on whom a copy of the O.A.
has been served) appearing on behalf of the
Respondents.

It is the case of the applicants that &
the Respondents-Department vide Annexure-1

dated 15.10.2003 are taking steps to regularise

the gervices of left out casual labourers and
although the applicants 1iq§£§?§bg§sgﬁder this
category, for the reasons best knwon??igncring
5"c.heair: cases the Respondents-Department are
:ccnsidering the cases of their juniors. In the
circumstances, the applicants have approachgd
the PTribunal fof redressal of their grievances,
Thig Bench recently vide order dated

8.12,2003 disposed of 0.A.No,1098/02, in which
the grievances of the applicants were same as
in the pregent O.A. In view of this, we direct

the applicants to file individual representation

before the competent authorities by 20.12.2003
for‘being'considered for regularisation and |

(on receipt of the sald representation) the

Regpondents are directed to consider xhe each
case of the applicants for regularisation under
the scheme as introduwed by them.

With this, the 0.A. is disposed of

at the stage of admission. No costs.
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# Send coples of this order along with copies
of the O.A. jto Respondents and free copies of the order

Cj ;} il be handed over to the learned coungel of both the sides,

GZZ;/ Jn]® s vrc&/éjxm
LAt H5ef /‘“’f’a‘uj ’

Cons < MEM Ic1aL)

e
off-11/12 )0 afw

o c.w/’at —% 9~v«7/

fo afi the oeatlE

Posts,
42% AQy%ﬁ\/
S0

Y
w2



